CENTRAL ADMiINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

RA 194/2004
MA 1557/2004
MA 1558/2004
OA 2232/2003

Mew Dethi, this the 10" day of December, 2004

Hon'nie Mr. Shanker Raju, Member (J)
Horn'bie Mr. S. K. Maihotra, Member (A)

Kannaiya .at Agarwal,

Sio Late Shri Ram Prasad Agarwai,

Cio Shri S.S. Agarwal, C-7/10, Model Town lil,
Deini — 110 009.

Retired as UDC, Asstt. Garrison Engineer, E/M i,
Agra Cantt.

{By Advocate Shri C.B. Riila)
Versus

1 union of india througn the Secretary to the
Government of india,
Ministry of Defence, New Deihi.

M

Tne Engineer-in-Chief, E-in-C's Branceh,
Army Headquarters, Kashmere House,
New Deihi - 110 011.

3. The Chief £ngineer,
HQ Centrat Command, LucCknow.

4. Tne Commander Works Engineer {(AF)
Maharajpur District, Gwalior.

5. The Garrison Engineer (AF), Kheria,
Agra - 282 008.

8. Tne Garrison Engineer (AF)
Maharajpur District, Gwalior.
7. Asstt. Accounts Officer (Army)

Agra Cantt.

(3y Advocate Shri R N. Singn, proxy for Shri R.V. Sinha)

O R D E R {ORAL)

...Appiicant.

...Respondents.

Througn tnis RA 194/2004, appiicant seeks correction of cate in the order

ocf Allananac Bencn of this Tribuna! from “2.8.1985" to “2.5.1988" and staies {nar

n tne light of nis praver. ine penefit of fixation wouid be accorded to nim as

prayed in the OA which nas been alowed by the Tribunai, according to the

anpiicant.



2. On the other nang this has been venementy opposed by the iearned
counset! for the respondents compiaining that apart from the factua: typographica:
errar, no otaer correction can be made. An error apparent on the face of the
record [ which does nrot require any tong process !¢ determine i can pe
corracted. Moreover it is stated that whatever has been prayed. if not aiiowed s
deemed !0 2e rejected in the iight of estaniished :aw of Apex Court.

3. WWe have carefully considered the rivai contentions of ine parties. i is triie
iaw that an error apparent on tne face of record shoud 0e such which would
strike ne authorty on mere iooking and it does not require any :ong drawn
nrocess to asceriain . The scope and ampit of {ne review is defined under

Section 22:3;(M of Administrative Tribuna:s Act 1985. We find tnhar there is an

error in 8o far as 1he date of the order of ine Tribunai of Ailahabad Bench, which

is 2.5.1988 as reflected in para 7 of the order, but while granting resief, it nas
been observed as 2.8.1985. Registry is directed to substitute this date from
28198510 2.5.1988.

4 ' so far as the otner ground tha! the benefit may be accorded to the
appiicant as the OA was aiiowed, cannot be countenanced as we do ncet find that
tve OA was allowed. T was rather allowed with conspectus of whatever prayer
nas neen made and f rest of tae prayers are not aiiowed these are deemed (0 de
rejectec.  Moreover this is not tne scope of the review appiication. Il is
accordingly disposed of.

5. MA 1558/2004 is aiso accordingly disposed of.

8. Time to comply with the directions is extended till 15" February, 2005 and

accordingly the MA 1557:2004 is aiso disposed of.

~
{§.K "Mathotra) {Shanker Raiu)
Miember (A} Member (J}
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